Py 1IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL:
S | AT HYDERABAD

OA.963/94

Bétwegn

1. Security Printing Press Staff Uniom
(Regd.No.B-1602/87) rep. by its
General Secretary, Sri D, Guharoy

HYDERABAD BENCH

dt.19-8-96

2. N. Srimivasa Rao : Applicants

And

1. The Upnion of India, ReD.
by its Secretary, Min., of
Firance, Dept. of Economici;::)
Affairs, New Delhi.

2. The Security Printing Press,
T T~ —Paac-bt.its faparal _Mapager,

Hyderabad. : Respondents, =~ ~— - — -

Counsel for the Applicanis : Mr. M.?aﬂ@ﬁﬁ@ﬁganao

Counsel for the Respondents 3 Mr..V.Rajeswara Rao

for Mr.

CORAM:

THE HON'BLE SHRI JUSTICE M.G. CHAUDHARI

THE HON'BLE SHRI H. RAJENDRA PRASAD :

N.V.Ramana,Addl.CGSC.

: VICE CHAIRMAN M,.

MEMBER (ADMN )C}/

.
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OA.963/%4 , E dt.19-8-96

Judgement

Oral order (per Hon. Mr, Justice ﬁ.G. Chaudha¥y, VC )}

Arguments of the learned counsel were heard on 1-8-96
at length, on the point of jurisdictiom of this Tribunal to
entertain this OA.fs prima-facie we expressed the view that
in view of the‘decisiom33éf the Supreme Courf ;n Krishna
Prasad Gupta vs. Controller of Printing and Stationery - |

(1996 8CC L&S 264), the learned counsel requested for

adjourned to 7-8-96. 1t was placed om 12-8-1996 when it
was adjourned-to today. - . .

2. Learned ¢counsel for the applicsnts is not present. We

N

see mo good reasons as to (i whyjZ=5> in a partheard case

none should appear for the applicants. Mr. V. Rajeswara Rao
o oe
for the respondents is present. We are, therefore, no other

cholice but to dismiss the OA for default while making it

to ‘approach the Industrial

| | aﬁmwu -
Tribunal widl be open to otwithstanding the dispcsal

rettt S

{M,G. Chaudhari)
Vice Chairman

of the 0A, NO order 'as to costs.

Dated : August 19, 96 o
Dictated In Open Court Hv L #te

Re st Logalian (B CC
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n 2.963/94.

To

1.

2.
.

The Secretary, Ministry of Einance
Dept.of Economic Affaskrs, New Delhi.

General Manager, .

The Security Printing Press,

Mint Compound Saifabad, Hyderabad.

Cne copy to Mr.M.Panduranga Rao, Advocate, CAT.Hyd.
One copy to Mr.V.Rajeswar Rao, Addl .CGSC.CAT, Hyd.
One copy to Library CAl.Hyd.

One spare cOpy.

DV,
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IN THE CEITRAL AHNIINI'STE'QA'RIVE. TRIBMMAL

YDERABAL BENCH ATHYDERABALD
/

~ V . R Va7
THE HCN'BLE MR.JUSTTCE_M,(i QHAIRE DT
AND

THE HON'BLE MK.H.RAJENDRA PEASAD:M(A)
Datea: \A-~ & 1996
OFBBR7 ™ JULGMENT

M"WR.A_O/COJ‘. NO:

in
C.A.No. G673 ']o((_,\;
T,A.No. - l, (w.p.l , ' )
Issued ' - A

Allowed.
_ Diépos q of with directions
 Dismisped

'?ismi sed as withdrawn. : =
&w/
Ordere ﬂ/l-%ejected. B |

NO ordér as to costs.
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